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PRESENTATION   OF THE REPORT OF 
THE COMMITTEE ON PETITIONS 

SHRI BRAHMANANDA PANDA 
(Orissa); Sir, I )eg to present the Fifty-sixth 
Repor of the Committee on Petitions on I le 
petition relating to the development of Unani 
system of Medicine in tre country. 

[Mr. Deputy Chairman in the Chair] 
CALLING     ^ATTENTION     ITO    A 

MATTER   OF  URGENT  PUBLIC 
IMPORTANCE 

Reported Pitiable conditions ©f /sugarcane 
growers due   to failure of Gov. ernment to 

ensur,   payment mf ^statutory price fo- 
tUeir produce 

SHRI KALP NATH RAI (Uttar Pradesh): 
Sir, I rise to call the attention of the Minister 
Agriculture and Irrigation to the pitiable 
condition of the sugarcane growers in the 
country due to thi failure of Government to 
ensure payment of statutory price to the cane-
growers for their produce. 

THE MINISTE! OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP  
SINGH):   Sir, sugarcane is 
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one of the most important commercial crops 
in the country and Government are conscious 
of its crucial role. The welfare of nearly 25 
million farmers is closely linked with this 
crop. Its importance to the farmers and econo-
my of the principal sugar producing States viz. 
Uttar Pradesh, Maharashtra, Tamil Nadu, 
Andhra Pradesh etc. is indeed vital. 
Government have been monitoring and 
closely assessing the various facets connected 
with all the sweetening agents in the country 
including sugar, gur and khandsari. 
Government have already taken a number of 
remedial measures and the indications are 
available that the prices are beginning to look 
up and promise to come to reasonable levels 
soon. The House will recall my mak. ing a 
statement in response to a Calling Attention 
Notice in the House on February 22, 1978. 
The House may also recall my making an 
announcement of the Government's decision 
relating to the sugar policy for the current 
1977-78 sugar year on the 27th February,  
1978. 

The prices of all the sweetening agents 
have declined steeply in recent months. 
Sugar prices had declined by about Rs 60 per 
quintal between early December, 1977 and 
early March, 1978. Gur prices had declined 
during the corresponding period by Rs. 40 
per quintal and khandsari prices by about Rs. 
35 per quintal. 

Sir, we should not inject politics in this 
matter which vitally affects millions of our 
farmers but dispassionately ponder over the 
reasons and chalk out remedial measures for 
the future. Basically there is a distortion 
arising out of the imbalance between supply 
of sugarcane and the demand for it. 

There has been a bumper production of 
sugarcane during the current year. It is 
estimated to be of the order of 165 million 
tonnes, registering an increase of 11 million 
tonnes. While the average all-India increase 
has been of the order of about 7 per 

 

97 Calling Attention [17 MAR. 1978]       to a matter of urgent 98 
public  importance 

Prevention    of     Food      Adulteration 
(Second An endment) Rules 1978 



99 Calling Attention [RAJYA SABHA]     to a matter of urgent      100 
public importance 

[Shri Bhanu Pratap Singh] cent, in some 
States the increase in cane production has 
been even more pronounced. In Uttar Pradesh 
the increased availability is estimated to be 
more than 10 per cent over the level of last 
year and in Karnataka around 15 per cent. In 
districts where a large area is under cane—as 
much as one third or more of the cultivated 
area—the problem is acute. 

As a result of larger availability of cane and 
hence the availability of all the sweetening 
agents, liberal releases of sugar for domestic 
consumption, Government's policy to enlarge 
the coverage of the public distribution system 
and to ensure similarity of treatment between 
rural and urban areas, the prices of all the 
sweetening agents have declined steeply in 
recent months. Sir, I may reiterate that while 
the fall in prices is no doubt welcome to the 
extent it provides relief to consumers, the 
Government are determined to take all steps 
to avert prices falling to unremunerative 
levels which would affect the interests of 25 
million sugancane growers. 

As nearly 60 per cent of the sugarcane 
grown in the country goes for gur and 
khandsari, a series of measures have been 
taken by the Government. Export of gur has 
been permitted without any stipulation of 
quantity or price. To induce larger off-take 
and stocking of gur and khandsari by trade 
channels, the minimum margins for bank 
advances against these commodities have been 
substantially brought down. Besides the 
National Agricultural Cooperative Marketing 
Federation Limited, the Food Corporation of 
India has also been asked to enter the market 
and purchase gur in a big way by offering a 
premium over the wholesale prices prevailing 
in the concerned market the previous day. It is 
hoped that all these would provide the much 
needed relief to the cane growers. Indications 
are already available that gur prices are 
tending to look up. In a number of centres in 
U.P. such as Hapur, Bareilly, Meerut, 
Muzaffarnagar etc. wholesale 

prices have already gone up, the increases 
ranging from Rs. 5 to Rs. 17 per quintal 
during the last fortnight. Most of the increases 
have taken place after the announcement of 
the entry of the F.C.I, in the Gur Market. 
Similarly, prices have firmed up in 
Anakapalli, Nizamabad and Vijaywada in 
Andhra Pradesh, Kohlapur in Maharashtra and 
Coimbatore in Tamil Nadu. U.P. Government 
have also informed us that they have recently 
entered the market to buy khandsari with a 
view to enabling the producers to pay the 
minimum notified prices to the growers. 

The sugar  industry is  expected to produce at 
least 52 lakh tonnes of sugar during the current 
year recording an increased production of 4 
lakh tonnes. Thus, out of the extra 11 million 
tonnes of cane, the sugar industry would 
provide an   off-take of 4—5    million tonnes 
of cane.   We are exploring the scope to further 
maximize the off-take of cane by    the industry    
by giving suitable incentives for   crushing   be-
yond April 30, 1978   when    recovery would 
register a steep decline      and therefore the 
cost of production will go up.   Besides, several 
measures such as increase  in the weighted 
average ex-factory price for levy sugar to Rs. 
187.50 per quintal, export of 6.5 lakh tonnes of 
sugar, increased credit limits to take care of the 
additional stocks etc. have been decided upon.   
I wish to  dispel a    misunderstanding enter-
tained in some    quarters    that these measures 
constitute a "gift" to      the industry.    In    fact 
all    these are    to enable the industry to 
function in a viable manner and to ensure that 
the cane growers continue to get the same price 
that they have been getting. 

Although the sugar factories started this 
season somewhat late yet the total sugar 
production upto 7th March, 1978 is nearly 
80,000 tonnes more than the production in the 
corresponding period last year. This would 
conclusively show that there has already been 
a larger off-take of cane by nearly 8 lakh 
tonnes. 
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The Hon'ble Members have alleged failure 
on the j art of Government to ensure payment 
of statutory price to the cane growe s for their 
produce. Statutory minimum cane prices are 
fixed by the Central Government in respect of 
the :ane supplied to the vacuum pan. i ugar 
factories. The statutory minim im cane price is 
Rs. 8.50 per quintal linked to a recovery of 8.5 
per cent. Mo factory can pay a price less than t 
le statutory minimum cane price. In 'act 
almost all ~the sugar factories a e paying a 
price well above the statut jry minimum cane 
price and, in ma. ly cases, even higher than 
what the s'taring formula relating to 50:50 
sharing of the excess realization in free sale 
between the cane grower and the 
management, would entail. In respect of cane 
prices payable bj khandsari sugar factories, 
the minii mm prices are notified by the State 
Government concerned. In respect af gur it is 
a cottage industry and thee is no control on its 
production, distribution and prices. Primarily 
gur is produced by the sugarcane growe 
himself and the concept of fixing an 
enforcable statutory minimum pi ice is not 
applicable. However, as a result of the market 
purchase by pub Lie agencies Government 
hope that the prices would come to economi • 
levels and thereby enable the sugan ane 
grower-gur producer to realize reasonable 
price for his cane convert d into gur. 
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(Time  bell rings) . [Time bell rings) 

The Janata Party is a prisoner in the 
hands of capitalists and sugar magnates. 
They cannot do anything against them. 
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This Agriculture Ministry is the prisoner in 
the hands of sugar lobby in India; they are 
playing into their hands. 

(Interruptions)
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SHRl DEVEN3RA NATH DWI-VEDI 
(Uttar Pr; desh): Sir, I would like to draw yoi 
r attention to what the hon. Ministe has said. 
He saii that new advocates or new champions 
of the peasantry have come to this House. I 
do not think that anybody needs a testimonial 
from him. He thinks that he las the monopoly 
to represent the peasantry. Let me say that he 
represents only the rich peasantry.    He 
represents... 

DR. RAM KRIPAL SINHA:  This is not a 
point oi order. 

SHRI    DEVENDRA    NATH    DWI-
VEDI: I am not  jn a point of   order. 

I have sought his permission. He represents 
only the rich peasantry while men like Mr. 
Kalp Nath Rai represents the poor peasantry. 
He should withdraw what he said. This is my 
request. 
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(Interruptions) 

(Interruptions) 

(Interruptions)

(Interruptions) 

(interruptions)

(Interruptions) 

(Interruptions)

(interruptions)
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•(Interruptions) 

(Interruptions)

(Interruptions)

(Interruptions) 
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(Interruptions)
(Interruptions) 

(Interruptions)

(Interruptions
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SHRI K. K. M/ DHAVAN (Kerala): Mr. 
Deputy Chai -man, Sir, he has to abide by the 
disi inline of the House. This is the 
fundamental of democracy. Sir, I am on a p 
»nt of order. I was listening to the 
interpretation into English of the hon'ble 
Minister's reply. I heard tae Minister saying 
that the previous Government did not have 
crop planning. I challenge his statement. He 
should substantiate his statement 

SHRI BHANU PRATAP SlNGH: I need 
not substa tiate it because the proof of your 
bad planning is before ,all of us to see. 

SHRI K. K. MADHAVAN: The question 
is whet ier you can substantiate it. Sir, t ai on 
a point of order. The Minister ha; made a 
statement which should 1 e substantiated by 
facts. May I k ow, Sir, whether a Minister can 
mate a statement without substantiatir g it by 
facts? What is your ruling. 

MR. DEPUTY CHAIRMAN: You "have 
yourself given tne ruling. 

 

(Interruptions)

(Interruption tt]   

Dev 
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(Interruptions) 

,   (Interruptions}* 

SHRI BIJU PATNAIK:    The House 
should be adjourned now. 
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(Interruptions) 

(Interruptions)

(Interruptions)

(Interruptions) 
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(Interruptions) 

(b terruptions) 

(Interruptions) 
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They passed the 
resolution, but they did not do it. 



 
 

*SHRI E. R. K IISHNAN (Tamil Nadu): 
Mr. Depul / Chairman, Sir, the issue of 
sugarcane is not just merely a matter of 
urgent public importance for today, L is an 
issue affecting the future of the nation and the 
future of 25 millions of farmers of the nation. 
I am sorry that unnecessary and unwarraned 
heat was generated, which unfc-tunately 
clouded the vital issue faci)ig the nation. 

The issue of su£ arcane price has been 
discussed mar v times in 'both the Houses of 
Parliament. Recently, the Agriculture Minis i 
er increased the price of levy sugai-, as a sop 
to the sobbing sugarcane growers. It is just 
like offering sugar*:andy to a hungry 
elephant. The problem has assumed 
Himalayan heights and our Agriculture 
Minister has just touched the fringe. 

I would like to s ibstantiate my contention 
that the pi )blem of sugarcane growers is not 
jut confined to Uttar Pradesh and it is in fact 
a national problem. 

The Tamil Nadu Government, since 1974-
75, has beer demanding for a basic minimum 
pi ice of Rs. 125 per tonne of sugarcane. For 
1976-77 and 1977-78 the Agricultural Prices 
Commission recommended a 'basic minimum 
price of Rs. 95 per tonne. But the Central 
Government fixed it at Rs 85 per tonne On 
the basis of recovery, in Tan il Nadu the basic 
minimum price  v. as  fluctuating  bet- 

ween Rs. 85 and  IOO,  while the all-India 
average was between Rs. 85 and 127.    The  
Tariff Commission    recommended that while    
fixing price    tot levy sugar,  the basic 
minimum price of sugarcane,  the taxes, profit,    
production   expenditure   etc.,   must    ba taken   
into   account.   From   12-7-1975 this system 
was dropped and  a  new system  of calculation  
for    fixing  the price of levy sugar was 
adopted. This issue is being disputed  in the    
High Courts of    Andhra,    Karnataka    and 
Tamil Nadu.   As the crushing season in Tamil 
Nadu is long) the recovery is erratic.    While 
the all-India recovery is 9.75 per cent, in Tamil 
Nadu it is just 8.50 per cent. This ends in loss 
for the  sugar factories,  especially in selling    
the    levy    sugar.    In    consequence, it 
adversely affects the sugarcane growers.   In 
Tamil    Nadu both the cultivators and the 
sugarmill own. ers are in a quandary.    The 
sugarcane cultivators, if this situation continues, 
will  become   helpless   and   they  will leave 
the    cane    cultivation.   If    the sugar-
millowners    close    their    mills,. thousands of    
workers    will    become jobiesi. 

I would like to have certain clarifications 
from the hon. Minister orr this national 
problem. I would like' to know the reasons for 
inordinate in implementing the 
recommendations of Bhargava Commission. I 
demand nationalisation of sugar industry. As it 
is a policy question, barring nationalisation of 
sugar industry, I would like to know what 
other avenues of action the Government has 
thought of in this matter. Similarly, what is the 
hardship and hindrance for the Centre to 
accept the recommendations of the Bureau of 
Industrial Costs and Prices about the fixation 
of basic minimum price for sugarcane? The-
Government of Tamil Nadu has already 
represented to the Government of India that 
while implementing the B.I.C.P. report it 
should be taken into account that the incidence 
of local 

* English trans lation  of the speech  delivered  in Tamil. 
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taxes and levy on sugarcane which would be 
more than Rs. 201- per quintal of sugar 
should be adopted instead of the average 
figure of Rs. 13 per quintal of sugar taken by 
the B.I.C.P. Even this recommendation of 
B.I.C.P. has not yet been implemented by the 
Government. I would like to know the 
reasons. The Tamil Nadu Government has 
sent in a long memorandum to the Centre on 
this issue. I demand that for Tamil Nadu a sta-
tutory minimum price of Rs. IOO per tonne of 
sugarcane must be fixed. I would like to 
suggest that no piece-.meal solution must be 
thought of for this national problem. I am sure 
that the Government does not look at it as 
regional issue. I would like to know from the 
hon. Minister whether the Government have 
prepared a perspective plan for tackling this 
recurring problem. 

(Interruptions)

(Interruptions) 
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(interruptions) 

(Interru%. kms) 

. (Interruptions)

. (Interrupt oris) 

. (Interruptions'^ 

. (Interruptions) 
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STATEMENT BY MINISTER  

Visit of Minister    of      External    Affairs    
to Mauritius 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI S. KUNDU): Sir, with your 
permission, I beg to lay on the Table a 
statement on the visit of the Minister of 
External Affairs to Mauritius. [Placed in 
Library. See No. LT-1844|78]. 

ANNOUNCEMENT RE. GOVERNMENT 
BUSINESS FOR THE WEEK 

COMMENCING   20TH   MARCH,   1978 

  


